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The petitiore r allecps that he was employed

as a Casual Labourer . During the course of employment,

he acquired temporary status. He ap-proached this

Tribunal with, the principal i>rayer that the resi:iondents

may be directed to regularise his services. In a bunch

of cases, the leading Case being 0.,A.No. 2052/89(Shri

Rameshwar & others Vs. Union o f India(Director Door-

darshan) decidedon 26.4.91, this Tribunal issued a

direction to the respondent (Director Doordarshan)

to fr.ame a suitable scheme for absorption of tie

casual labourers within a specified period . we

also gave certain other directions in paragraph H of
the order of the aforesaid O.A.

2. Learned counsel for the petitioner urged
that this petition m ay be disposed of in terms of

directions given by this Tribunal in the aforesaid
O.A. ^nd the other connected case. We dispose of this

application finally in terms of the directions given
in paragraph H of the order passed in the aforesaid

O.A. we,hovever, make it clear that if and when
the scheme comes into force and the petitioner
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is found suitable, his services shall be regularised#

3. With these directions, this application is

disposed of finally. No order as to isosts#
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